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97 laws in India discriminate leprosy-affected people
https://www.dailypioneer.com/2022/india/97-laws-in-india-discriminate-leprosy-affected-
people.html

Leprosy is now completely curable and can be rendered non-contagious by
administering first dose of Multi-Drug-Therapy (MDT). However, India continues to be
the home of around 57 per cent of the global population of people with leprosy — mainly
because of stigma and discrimination against the sector.

There are at least 97 legislations at the Centre and States levels that have various
clauses that allow continuation of discrimination against leprosy affected persons in the
country. With such legal discrimination, various other welfare and medical measures
taken by the Government are not yielding desired results, say experts.

Taking serious note of these legal discrepancies, the National Human Rights
Commission (NHRC) in an advisory to the States sought immediate removal of such
legal provisions.

Of 97 legislation in the country, at least 21 are central laws while rest are implemented
by the States like Andhra Pradesh, Delhi, Madhya Pradesh, Telangana, Tamil Nadu,
Goa, Odisha, Punjab, Karnataka, Madhya Pradesh, Meghalaya, Bihar, Rajasthan, Uttar
Pradesh, Haryana, Maharashtra, Assam, Gujarat, West Bengal and Kerala.

The clauses openly discriminate and restrict people with leprosy from taking certain
professions or contest municipality polls or enter public places.

Caused by the bacteria Mycobacterium leprae, leprosy primarily affects the peripheral
nervous system causing skin lesions, numbness, and other deformities. Latest data
from the National Leprosy Eradication Programme (NLEP) reveals that a total of 65,147
new leprosy cases were detected during 2020-21 in India.

On the eve of the World Leprosy Day, Alice Cruz, the UN Special Rapporteur on the
elimination of discrimination against persons affected by leprosy and their family
members took strong umbrage at the discriminatory laws, which she said whether
actively enforced or not, motivates, authorizes and normalizes substantive violations,
especially against women.

“The mere existence of laws allowing for divorce on the grounds of leprosy have a
devastating impact on women, hindering their access to health care and justice,” the UN
expert said.

“By formalizing harmful stereotypes as lawful labels and normalizing humiliation and
violence as authorized practices, such laws significantly compromise livelihoods,
exclude people affected by leprosy from political and civic participation, and augment
the State’s negligence towards this marginalized group,” she further added.
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NHRC chief justice (retd) Arun Kumar Mishra in the advisory issued by the Commission
also suggested the Centre to consider enacting a law to provide for substitution of
“derogatory terms” used to describe persons affected by leprosy. The advisory called
upon authorities to ensure that no person or any of his family members is discriminated
against and denied all or any of the right to healthcare, employment, education and land
rights.

For the betterment of lives, the NHRC urged authorities to start special programmes to
provide vocational training, employment and unemployment benefits, health insurance
among others.

The NHRC members also felt that besides several problems notwithstanding, the
COVID-19 pandemic further worsened the condition of leprosy-affected persons,
particularly with regard to their food and livelihood.
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Compensation given to 49 victims of Muzaffarpur shelter

home case
https://indianexpress.com/article/cities/patna/bihar-govt-paid-compensation-to-49-
victims-in-muzaffarpur-shelter-home-case-nhrc-told-7748207/

Compensation has been given to 49 victims of the Muzaffarpur shelter home case, the
Bihar government has told the National Human Rights Commission (NHRC) in its latest
action-taken report.

The 2018 case is related to the alleged sexual assault of girls at an NGO-run shelter
home in Muzaffarpur. Journalist and owner of the shelter home, Brajesh Thakur, is
among the 19 people convicted in the case by a Delhi court under sections of the Indian
Penal Code (IPC) and the Protection of Children from Sexual Offences (POCSO) Act,
2012.

A senior official with Bihar government and the NHRC confirmed the development on
Sunday.

“The National Human Rights Commission, NHRC, India has been informed by the
Government of Bihar that it has paid Rs. 3 to 9 lakh to the 49 victims of sexual abuse.”,
the rights commission said in a statement on its website.

The compensation was recommended by the NHRC and the Delhi court, which had
heard the case and pronounced its judgment in 2020.

The NHRC was also informed by the Bihar government that the registration of NGO
which ran the shelter was cancelled and the structure of the shelter home demolished in
compliance of orders of the court.

Over a dozen cases were filed after a report by the Tata Institute of Social Sciences —
on the status of 110 government and private-run shelter homes — brought the matter to
light in 2018. Subsequently, the Central Bureau of Investigation (CBI) probed the case.

The Indian Express previously reported how the key accused and convict, Thakur, was
once in line for a state award and how he allegedly fudged the data of his newspaper
circulation.
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Bengal Guv attacks Mamata govt, alleges violence, trampling

of human rights
https://www.business-standard.com/article/current-affairs/bengal-guv-attacks-mamata-
govt-alleges-violence-trampling-of-human-rights-122013000521 1.html

West Bengal Governor Jagdeep Dhankhar on Sunday paid tribute to Mahatma Gandhi
on his death anniversary, and launched another attack on the Mamata Banerjee
government, stating that he cannot see "trampling of human rights" and the state
"getting drenched" in violence.

Asserting that no amount of "insults" will deter him from performing his duties, Dhankhar
said violence and democracy do not go together, and urged all to become messenger of
peace and non-violence as a tribute to the father of the nation.

"l cannot see the hallowed land of Bengal getting blood drenched (in violence) and
becoming a laboratory for trampling of human rights. People are saying that the state is
turning into a gas chamber of democracy," Dhankhar said at Gandhi Ghat on the bank
of Hooghly river at Barrackpore in North 24 Parganas district.

He also said the situation had become such that the Calcutta High Court had to order
the chairperson of the National Human Rights Commission to form a fact-finding
committee to probe into allegations of human rights violations in post-poll violence in
West Bengal last year.

"No amount of insults will deter me from my path. It has not been appropriate for the
chief minister of the state (Mamata Banerjee) to make derogatory remarks within and
even outside the state," he said.

Dhankhar said it has to be everyone's effort to ensure that there is "peace in the society
in terms of the Constitution of the country".

The governor, who has crossed swords with the Mamata Banerjee government over
several issues since assuming charge in the state, recently accused the chief minister
and the speaker of the assembly of transgressing constitutional norms by not providing
him the information he had sought on multiple matters.

He has had run-ins over appointments of vice chancellors of universities, calling
bureaucrats to his office for explanations.

On January 25, the governor, after paying floral tributes at the statue of B R Ambedkar
on the assembly premises, had described the political condition in Bengal as horrible
and frightening.



DECCAN HERALD, Online, 31.1.2022

Page No. 0, Size:(0)cms X (0)cms.

WB post-poll violence: CBI probing political case will prove
https://www.deccanherald.com/video/national/east-and-northeast/wb-post-poll-violence-
cbi-probing-political-case-will-prove-nothing-says-saugata-roy-1076186.html

Defending Mamata Banerjee-led TMC government in West Bengal, Sougata Roy said
that the term "post-poll violence' used by the "Bharatiya Janata Party is just a "political
case" through which "BJP is trying to save face after defeat."

"Post-poll violence did not happen after Chief Minister Mamata Banerjee took charge
again... CBl is doing its work, let it, but | don't think it'll not prove anything. It was a
political case, BJP tried to save itself after its defeat, NHRC team was also political,"
said Roy.
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Governor attacks Mamata govt. again

State ‘getting drenched’ in violence, alleges Jagdeep Dhankhar
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Muzaffarpur shelter
home case: 49 victims
given compensation

SANTOSH SINGH
PATNA, JANUARY 30

COMPENSATION HAS been given
to 49 victims of the Muzaffarpur
shelter home case, the Bihar gov-
ernment told the National Human
Rights Commission (NHRC) inits
latest action-taken report.

The 2018 caseisrelated to the
alleged sexual assaultof girls atan
NGO-run shelter home in
Muzaffarpur. Journalist and
owner of the shelter home,
Brajesh Thakur, is among the 19
people convicted in the case by a
Delhi court under sections of the
Indian Penal Code (IPC) and the
Protectionof Children fromSexual
Offences( POCSO)Act, 2012,

Asenioroffidal with Bihar gov-
ernment and the NHRCconfirmed
the developmenton Sunday.

The NHRC “has beeninformed
by the Govemment of Biharthat it
has paid Rs 3 to 9 lakh to the 49

victims of sexual abuse”, therights
commission said in astatement.

The compensation was rec-
ommended by the NHRCand the
Delhi court, which had heard the
case and pronounced its judg-
mentin2020, TheNHRCwas also
informed by the Bihar govern-
ment that the registrationof NGO
which ran the shelter was can-
celled and the structure of the
shelter home demolished incom-
pliance of orders of the court.

Overa dozen cases were filed
after areport by the Tata Institute
ofSocial Saences--on the statusof
110 government and private-run
shelter homes — brought the mat-
ter tolight in 2018, Subsequently,
the Central Bure au of Investigation
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The Indian Express previously
reported howthe key accused and
convict, Thakur, was once in line
for a state award and how he al-
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newspaper circulation.
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muzaffarpur-shelter-nome-case-nhrc-told-b626/
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the-state-and-trampling-of-human-rights/270248/
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